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No. 8 OF 2020

THE LABOUR LAWS (MADHYA PRADESH AMENDMENT)
ORDINANCE, 2020

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)”, daied the 20th August, 2020.]
Promulgated by the Governor in the seventy first year of the Republic of India.

An Ordinance further to amend the Factories Act, 1948 and the Contract Labour
(Regulation and Abolition) Act, 1970, in their application to the State of
Madhya Pradesh.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for him to take immediate action;

AND WHEREAS the previous instructions of the President have been obtamed as requried by
the proviso to clause (1) of Article 213 of the Constitution of India.

Now, THEREFORE, in exercise of the powers conferred by clause (1) of Article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :—

PART 1
PRELIMINARY

L. (1) This Ordinance may be called the Labour Laws (Madhya Pradesh Amendment)
Ordinance, 2020.

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.

2. During the period of operation of this Ordinance, the Factories Act, 1948 (No. 63 of 1948)
and the Contract Labour (Regulation and Abolition) Act, 1970 (No. 37 of 1970) shall have effect
subject to the amendments specified in Part II and III.

PART 11
AMENDMENT OF THE FACTORIES ACT, 1948

3. The Factories Act, 1948 (No. 63 of 1948) (hereinafter in this Part referred to as the
principal Act) shall in its application to the State of Madhya Pradesh be amended in the manner
hereinafter provided in this Part.

4. In the principal Act, in section 2, in clause (m),—

(i) in sub-clause (i), for the words “ten or more”
substituted.

, the words “fifty or more™ shall be

(i) sub-clause (ii) shall be deleted.
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PART 1III

AMENDMENT OF THE CONTRACT LABOUR (REGULATION AND ABOLITION)
ACT, 1970

5. The Contract Labour (Regulation and Abolition) Act, 1970 (No. 37 of 1970) (hereinaf-
ter in this Part referred to as the principal Act) shall in its application to the State of Madhya
Pradesh be amended in the manner hereinafter provided in this Part.

6. In the principal Act, in section 1, in sub-section (4),—

(i) in clause (a), for the words “twenty or more workmen”, the words “fifty of more
workmen” shall be substituted;

(ii) in clause (b), for the words“tewnty or more workmen”, the words “fifty or more
workmen” shall be substituted.

- (iii) in proviso, for the words “workmen less than twenty”, the words “workmen less
than fifty” shall be substituted.

Bhopal : ANANDIBEN PATEL

Dated the 17% August, 2020 , Governor
: Madhya Pradesh.
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